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BUSINESS OF THE HOUSE platformn in Bombay on the ome side,
whereas semior officers afé provided with

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH) ; With your permission, Sir, I rise
to announce that Government Business in
this House during the week commencing
24th March, 19785, will consist of :—

(1) Consideration of any item of Go-
vernment Business carried over
from today's Order Paper.

(2) Consideration and passing of the
Rampur Raza Library Bill, 1974,
as passed by Rajya Sabha.

(3) Further consideration and passing
of the All India Services Regula-
tion (Indemnity) Bill, 1972, as
passed by Rajya Sabha.

(4) Consideration and passing of the
! following Bills as passed by Rajya
Sabha :—

(i) The Tokyo
1974,

(i) The All India Services (Amend-
ment) Bill, 1975.

(fil) The Former Secretary of State
Service Officers (Conditions of
Services) Amendment Bill, 1975.

(iv) The National Cade Corps
(Amendment) Bill, 1974.

(v) The Telegraphs Wires (Unlawful
Possession) Amendment Bill,
1974,

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Speaker, Sir, I want to suggest
an important issue for a statement by the
Finance Minister next week. The emp-
loyees of the State Bank of India in Bom-
bay have launched an agitation on the
basis of work-to-rule and, as a result of
that, cheques worth Rs. 90 lakhs have
remained uncleared in the State Bank of
India. 1,000 subordinate staf members

Convention  Bill,

Ef=

ial
solution of the Government of
prescribed that the public sector organisa-
tions must give 20 per cent of the staff
necessary housing accommodation. This
has been violated. The wages of the staff
of the Electronic Data Processing Centre
were illegally deducted. The canteen faci-
lities were curtailed. There has been an
unilateral shifting of the International
Banking Division to the Nariman Point,
and as a result of that, the agitation is
continuing for so many days. There is
the financial question. Cheques worth
Rs 90 lakhs have been lying uncleared.
1 want the Finance Minister to make a
categorical statement to clarify the position
of the Bank vis-a.vis the legitimate de-
mands made by the employces.

MR SPEAKER : I would like to re-
mind the members that they may take up
only one point etch.

PROF MADHU DANDAVATE : 1}
have taken up only one point.

MR SPEAKER : Mr. Madhu Limaye.

st wy femit: (¥re7) wsmw  wRrIw,
& quem 7 5 wnd goE ¥ Wt wE
frw foer #t & oft o7 W £ W
¥ o e ¥ oo oawEe 3 N om
‘TR e’ ATY & renfie o W@
T xaet W § T 9w ¥ Ay ¥
& ot ritew WA ¥ Wofr oY o agi
TR wE, Wi i@
Yo P Y Roed 8 &1 v ¥ ¥E
feer & & ana oY qg W QA W §)
SHRI VAYALAR RAVI (Chirayinkil) :
It is an old story.

There is no urgency.
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“Twenty-eight-year-old Ed Clark, an
antique dealer of Armadale (Melb) and
colleague, Jim Elder, of Adelarde decid-
ed to make a ‘hit and run’ visit to India
last year in the quest for off-beat trea.
sures that might have a market in Aus-
tralia. They got a ‘tip’ that a visit to
the palace of the former Maharaja of
Mysore, now the property of the State
Trust, might pay dividends in ‘odds and
ends’—but never in their wildest dreams
did they visualise that the doorway to
a veritable Aladdin’s Cave would be
thrown open to them.”

e W, TR av wer b ofe wey
A TG tAr Ad ¥, W TR 3w
Fad §9% ¥1 Foiw ferm A #@Y % W
wT IF AU WA GO AAT WX TER IET
# wft ¥ a7 A oary s iR Jar
WS A R oaw wat ¥

“Finally, one morming at 4 am, they
got the all clear and they were loaded
on to a ship while a crowed of 400 sus-
picious-looking people watched the bra-
zen Austrahians depart.”

S wer ¥ o S W wET T Iw @
dYr o X7 wdAT Wy e Wy sqrer o
T fmy o=

“And is there a price on the indivi-
dual items ?

'No', says Ed. ‘There can't be in this
case. We've never had an auction like
this before and we have no yardstick,
but if some of the items were auctioned
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in London, they would bring fantastic
prices. . . Australia is a different kettle
of fish'

Nevertheless, he is confident they will
more than recover their outlay—those
magnificant chandeliers and coaches are
certain to inspire spirited bidding when
the show goes on the road this Friday.”

] ATl Wy s &) et g st
£ 8 & oy wT Y 2 a7 veAr apm)
& wrr wvar g e AORTT a7 sz W wed
v ¥ fr ww (reely vdtwr wt wE B
W far fro g ¥ wer & fe @ g oSy
e o9E WX o e dy @ owf
# ot ¥ oA W X ¥w ¥ ard
rim W Ty $enlt v R 97
ifrrfes we & W queer ) gfe ¥ o
wrer & 4 mw fadar ¥« @t A oy
i et T e Tfrs few ae g,
faw &1 fdmrd frw ox fi? & swaw
F &5 TN gome W W) aEw w0 e g
T fremr g

N wweam faw (Rpwom) : D 0F
for = A ure Ay ¥ ow e
Yoy tAF Awr ¥ fem § @z oewrd
wEm At &) e gy O T e
frr &Y wgafy ¥ 00 @ ndiw awfa
g o ¥, € 9 ¥ W Q@ AW ¥
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Wt aduy arwmw o (ieEw3): AR
B ¥ WGE W TIA W swinfey
FreT qur gETh) /& ¥ AN o
ot § o @ welt wQr § AN v ow
% fravn % o aqwrar @y wd ¢ fae
qifasd T awEr W afir # wy 99
g AR WA & fr Wt AR
§ T T & wdd ww AT AT AR

*The speaker not havmg subsequently
accorded the necessary peinmssjon, the
documents were not treated as Jawd on
the Table,
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SHRI SAMAR GUHA (Contal) : Mr
Speake:. Sir, 1 wish to bring one importunt
matter to your attention and to the atten-
tion of the House. One of the candidates
of the Barpeta bye-election Mr. Biswa Go-
swami was arrested on the charge of hav-
ing some ballot papers with him. 1 am
also guilty in that I am having this ballot
paper. and if the Government has the
courage and the guts, let them arrest me
outside. This i» one of those ballot papers
which T have, which was being carried by
Mr. Biswa Goswam. This is marked 49/
63 signed by the Presiding Officer, Mr.
Nityunanda Sharma. The number of the

ballot paper is 346799. Sir, I have a
letter from an Ex-M.P.

MR. SPEAKER ! Such matters should
go to the Election Commission and not
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brought here. There are many rulings on

SHRI SAMAR GUHA : Pleass allow
me. 1 am coming. And in ths letter it
has been reported that in the Hemkosh
Press from where the Government ballot
papers were printed, about ¥8,000 spurious
ballot papers were printed, . .

MRB. SPEAKER : All these matigrs can
:ie brought up before the Election Commis-
on.

SHRI SAMAR GUHA : These spurious
baflot papers werc printed and distributed.

MR. SPEAKER : Please listen to me
also.

SHRI SAMAR GUHA - Please allow
me to complele my submission to you.

MR SPEAKER : First of all, you allow
me to complete my submission; 1 want to
catch your eye; am % allowed ?

There arc rulings of this House earlier
that in case there are such matters, they
should be left to the Flection Commission
because there is the :scope for petitions
and then later on, if some verdict 15 there,
then we can discuss that part which is
relevant Because, once we allow this,
there will be duplicaton of functions and
we should see one does not go against
the other. 1 am very much afraid of that.
That 1» not my ruling, but by others also

SHRI SAMAR GUHA : I quite agree

MR. SPEAKER : 1 am very happy you
agreg.

SHRI SAMAR GUHA : J want 1o draw
you: attention to this. Even the Flection
Commission has said this. This is one por-
tion. 70,000 baliot papers were printed
and they were distributed, signed by the
Presiding Officer. just the night before the
elections, Hundreds of the kind of those
ballot papers were produced before the
Assam Assembly and this is also giyen in
the form of a statement day hefore yester-
day when we made a kind of reguest to
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e Election Comnission givibg ol the  SHRI SAMAR GUHA : Sir, I shall tel
facts that 'we had in our possession ,;ifi: you one thing. . .
the oppesition leaders, and in reply to that, .
eves the Elcton Commsion bas agread 0 STCIKCEE LML DU Bheny T o0
saylhy, thiere is that rule, it is very di‘lﬁ; really surprised why you are standing when
cult for them to open. This is what. t am on my legs. 1 want to savé myself
Electibn Commission says. 1 quote : only from the reflections that these people
“In regard however to other matters who are presiding have no sense of com-
referred to in your letter, I am arranging ductldg the debate. I hope I have cleared
un enquiry with a view to preventing a mysef. I do not mind they talk about
repetition of failures and improprieties, you. Now, Mr. Banerjee.

if any, and the vitiation of free and fair
elections for the future.” SHRI S. M. BANERJEE (Kanpur) : Sit,
. . with your permission, 1 would like to raise
MR, SPEAKER : He did not advise YoU 5 very important issne. I am happy that
to raise it in the Parliament. Shri Jagjiwan Ram is also here and the

SHR1 SAMAR GUHA : This last por- Minister of Revenue and Expenditure is

to Electi ... also here. Sir. on 18-1-1975 Shri Jagjiwan
r;: r;'l;ta:t n;th:;lyh:”ﬁ,ei;m:hg;msi Ram was kind enongh to have talks with

: : the employees® representatives in the matter
were responsible for conducting this, tlu:vof settlement of D.A. and the dislogue

procedure of election, the law amd order; A
there. Sir, the ballot boxes were not fool- WHI start with the representatives of the
various Federations.

proof. They were kept with the Block
Development Officers where there is no Regarding revision of wages, in accor.

strong room. There was nothing to keep dance whh the recommendations of the
these ballot papers in safe custody. They Pay Commission, a dialogue will be started
change the whole lot when counting is trom 15th Marc’h with the representatives
:}tarted. For that akreaaon. 1 want the of the employees. I conveyed this to the

ov:rn mt';:e t]o m fe ai tstntememf t;:n hoti. Finance Minister who was glso kind
week on aw of maintenance o e enough to assure me that he has cleared

papers. This is a serious matter. Other- the file. Now, it is resting in the Depart-
wise this kind of rigging will be more and 0 o Personnel. I do not know \‘:'ahat
moure in future elections. If this kind of they are doing about it. The Central
thing is ’allovVed to go on like this, then Governmenit employees, nearly 28 lakhs in
the eclections in our country will be com- o ber are very much agitated over this
plete farce; there would be only anarchy mayer of grant of four instalments of D.A.
ln. this country if the election is rigged in which are due to them. I would request
this way. him—Shri Pranabkomar Mukherjee, to
MR. SPEAKER : What is this ? I may Com'eY, this to the Finance Minister and,
ite your attention that this is not a sim- it pos sible, to Shri Om Mehta who is also
| anent 3 dealing with the Department of Persopnel
ple matter; this is a very delicate matter to take it mo iousk d sta G
Now you have made your observations. tions :t le::t ri: s:'::o m&n of L;:r:;som'
The Minister may come forward with .
eontrary observations. The matter fs with- Now, with your kindest permission, I
In the julsdiction of the Election Com- would also like to raise another simple
mission. They will not mind what you issue. That is regarding the Kanpur Tex-
tay. But, they will see who was presiding tile Mills. Shri Singhania has thrown out
ut that fime. They may think that the of employment in the J&K Rayor about
presiding officer mubt be absolutely igno- 1,000 employees out of atotal of 18.600.
tant of law and procédures or whatever it That is because no coal or power is avail-
. They witl attribute all this to me. able to the Mills. I say both are
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available. It ig going to create a crisis. In
3 &K Rayon 1,000 workers have been laid
off. The National Teatile Corporation’s
unit—Victoria Milis—has stopped func-
tloning.

Here too, 4,000 employees have been
1aid off because there is no money to pur-
chase cotton. Sir, Victoria Mill is one of
the 103 units of N.T.C. If they have no
money to purchase cétton, that is a very
serious matter. 1 would, therefore, request
the hon. Minister for Finance to make a
statement on the question of wage revision
and also the Minister of Industry and Clvil
Supplies to make a statement on the J&K
Rayon and Victoria Mills.

MR. SPEAKER : Before I take up fhe
next item, my attention has been drawn
by the Minsster of Parliamentary Affairs
that as the Rajya Sabha is adjourning on
25th, this budget on Gujarat must be sub-
mitted on the 24th Now, what will you
advise e to do on this ?

SHRI K. RAGHU RAMAIAH : Sir, I
would like to make a subnussion. After
all, only two hours have been allotted
Most probably, part of the time will be
over today. May be an hour or an hom
and a half at the most will be left. What-
ever time is left, we will take up the
Gujarat Budget first thing on Monduy and
pass it. Then, we can take up the debate
on the Home Munister’s statement. 1 hope
this will be acceptable to the House

MR. SPEAKER : Then, I change my
observation. We can do whatever possible
today. If this is passed today, it is well
and good. But, we will be helpful to yon
before taking up the other matter.

As far as that ruling on that is con-
cerned, 1 would request Mr, Sezhiyan that
he has raised such delicate matters on that
which need not be given an off hand deci-
sjon. He may just hold them back. Let
the Budget be passed.

SHRI J. MATHA GOWDER (Nilgiris) :
This is very irregular.
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MRE. SPEAKER : Not imegular, We
can lay down gnidelines for this.

SHRI SEZHIYAN (Kumbakonam) :
They are not irregular, but, not regular,
MR. SPEAKER : I do not want to go
into those nomenclatures. I hope he will
help us. We can discnss this and lay
down certain gpidelines for future. But,
we cannot hold up the Budget at this difii-

cult time.

@ gww ww weem (qon) . www
wEeg, & wit off W wm @ Wi wrefen
wg x fF owex & v es ¥
w uw faw qr@ e Wy guer

e ¥ A fear, I JANTE veT WIT W
¥ X g e goim v ¥ ok, amr &
Wt R g IR WA W W A
o= y7 fzar g1 10 M@ wfae A W@ X
& a¥ &1 T g AT W e faar
g

# arerr ¥ i wewr fe owxoary

NG A FF TT 9T S sy ¥ ofe T
¥ oy 10 "y ufior, ff T AW @
@ ¥, I w1y 61 ferar ur &, 9w A
fear wr vzr ¥, wewd o Ry @ T
varer Gwr ¥ €1 w9 AT O § A v
w# fear ot @ b, vafad & woee ¥ frdew
weny fr ax av  weh wERT ¥ Ok A
¥y femd

SHRI VAYALAR RAVI : I had wntten
to you, now that there is gomg to be 8
discussion, 1 withdraw my request,

SHRI DINEN BHATTACHARYYA
(Serampore) : 1 wanted to raise the same
thing that Mr. Banerjec had raised oaly
with an additional item, that is regarding
rayon in West Bengal, In Keshavram
Rayon run by B. K. Birla group, a strike is
going on since 10th February. You will
be surprised that before the strike there
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were 80 conciliation meetings. The Labour
Minister of West Bengal also tried to
{ntervene, Since it is a Birla concern, they
could not impose anything or force the
company to concede the demands of the
employees there. Inspite of the statutory
provision they have nmot got their bonus
for the last two years. There are other
demands. Mr. Baneriee mentioned JK
Rayon; they were saying that there was
no power. They have got their own gene-
rator and they are selling coal in the
black market. The acid plant, they bave,
{s manufacturing double the capacity. Still
they want to retrench a large number of
substitutes. The factory is almost closed.
The most unfortunate part of the matter is
that Mr. T. A. Pai who is incharge of this
portfolio is not here; for the last one
week 1 am trying to get in touch with him.
I was told that he would be coming back
only on the 23rd. Mr. Raghunatha Reddy
the Labour Minister says that he has no-
thing to do and I better go to Mr. Pai
and see if he could do anything.

SHRI BIREN DUTTA (Tripura West) :
I want to draw the attention of the House
to the fact that in Tripura all the State
employees have gone on strike. In Tripura
the Ministry had been defeated by Cong-
ress defections. The Congress members
could not get the Bill passed. All the
towns in Tripura are almost under curfew.
Life is at a standstill and there is no law
and order. The situation is seriouws. 1
want that time should be given next week
to discuss the break down of the law and
order situation and the constitutional ma-
chinery in Tripura.

Mt et wealt () e
e, w waw § ghori o g
97§ WA yew o wwt areare o o
t Afemgw & ww } fe gORTC W W
W Wre oy oar gy 0§ o @ aee
fse woere W sarr o wew W s
g

wy fugre e awr § w faww o2
aga wreare wew g€ st ey ae & e

A figry AYwT 9 T

gFdi ar osfterdd oo qeli &

o ¥ e, Jgaw, Wege et AR
fawl war gat woll ¥ 7 were & e
A wr@ ¢ vt ag afetfert q%
s qoArE dfr Fogm @ @€ &
ufew f5e W TR WL am wY

g1 aw ¥ fafaw wii &% gfomt ot wifk-
wfgdt oy & X &

e A & AR oenfy e ¥ gl
o g wamre @ §iI oA ww
g @ qr ¥, 9 W miwt € o
o Et o ¥ whwd newfr W
sl dadre gefaiva & acarverr §
20 W & aferen mfegza & 9oy wAT
2k K1 T 28 gt Wi o wigm
s o foafedy Ao & @y s W
Wt frar aTd

o § e % (= widr g7 dmdy
5 e e dwd W owwi oW 6
qTX FA A qrw ow ame wnw & Faawy
& a3 %% gAmT RN g, A e s
¥ ww i 7 oy fenfy feady wag & -

“Few displaced persons employed on
casual basis whose lands acquired for
Scooter Project, Fatwah, Patna (Stop)
Being harassed  abused threatened by
Mishra Project Manager (Stop) Amounts
High Handedness (Stop Trouble appre-
hended (Stop) Pray immediate interven-
tion (Stop) Detailed report follows (Stop)
Secretary Kisan Mazdoor Sangh H.O.
Raipura Fatwah Patna.”

% e § fe st T ot § gw
¥ ot o g Wy xew v ey
warg Wy @ wigd, W w M §F ow
feve wqmr fiar Wi

ot wewr et Cwger”  (efier) ¢
wsay wew, % OF agy waonw T W
W e & enw RemAr e g
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o Y fagr faaw et § oF gHe uHo
To I TFM@T AT\ 78 7 Faa fag & afew
Y W FT qAE a9 THT &\

SHRI P. K. DEO (Kalahandi) : On a
point of order. Sometime back you did
not permit Shri Dinen Bhattacharyya to
make a statement as to what happened in
Tripura. Now he is narrating what happ-
ened in the Bihar Assembly. '

MR. SPEAKER : Let me hear him. I
have not been able to make out what he
is saying.

At FHenw v ‘mgw<’ 0 wF WAl
& fag maw 3 7 @ E AR @a IR
3T FI AEE FA F fad I H Fo qlo &V
gaHe F@ Wl & 79 ¥ FIT AW A A
T g F owmEe To uwHo ;X ;Lo dlo
THo % ToF LRI AAFTLAT o, AT LT
¥ e a8, Ao o FY HARS FT HIA
o & fom wufeai awr & € 1 S oA
difew ZET F0 ST AW ¥ UF Aw 9+
e gwed g faar g, s sfa 3
SAGET ATCAN & FIEE AR B AIE
FT W) &\ zafax § =vagar g & g AAv
7EET T AI¥ W Agl 99 3 IR W AW
E S 1 B 1 R T - O E N i
TeEl § oy fRaw @ &, S oSS g
Gl 9T TE wT SOANEI AL F AR
1 AsE 77 W 2| 3 faww o am &
1 2T =ifgan

SHRI BHOGENDRA JHA (Jainagar) :
During the winter session, when I had
raised the issue, the Finance Minister had
admitted that there was no law which
could enable the Government to confiscate
the property acquired through smuggling and
foreign exchange racketing, and he pro-
mised that the Government was going to
introduce a Bill in that connection. Half
of the Budget Session is over, and I am

apprehensive that the Government may fail
to bring it in this session. So, through you
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T request that the assurance given in this
House may be fulfilled and that the hon.
Minister may give some idea as to when
that Bill is going to be brought before
the House.

MR. SPEAKER : So many names have
started coming that I am afraid I may have
to resort to ballotting.

SHRI BHOGENDRA JHA : The Bihar
Government has enacted a legislation re-
garding Scheduled Castes and Scheduled
Tribes owning upto one acre of land, but
the President has not given his assent to
it. I desire to know what has happened to
it.

SHRI VASANT SATHE (Akola) : Out
of 65,000 officers of the banking industry,
20,000 officers of the State Bank are subject
to an anomalous position in the matter of
D.A.,, and as a result, the officers draw
lesser emoluments than clerks and their
counterparts in other banks. The dispute
s three years old. One year was spent in
negotiations with the State Bank manage-
ment. The management took its time to
refer the matter to Government. It is not
known how long the RBI will take to give
their comments, thereafter how long the
Banking Department will take to clear it.
The Federation has decided to launch a
protest action, including a protest strike on
4th April, 1975. T would like to know from
the Government through a statement next
week what action is being taken to prevent
the situation from worsening.

13.00 hrs.

SHRI C K. CHANDRAPPAN (Telli-
cherry) : I would like to draw the atten-
tior: of the House to an important matter
und request the minister concerned to make
a statement next week. Several Members
of Parliament had written to the
Prime Minister and the Minister for Tour-
tsm and Civil Aviation about the reported
allegations of corruption against the Chair-
man of ITDC. It is reported that there is
a CBI enquiry going on against him, but
still he is continuing to indulge in corrupt

8
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practices. The latest is a furniture racket
in which Rs. 30 lakhs hds been tuvolved.
We had reguested that pehding an enqurry,
he should be suspended. But Government
has taken no action so far. We understand
pdlitical pressure is being mounted on the
Government, surprisingly not by the Cong-
gress party but by some leading luminaries
of the BLD. so that action is not taken.
Government should come forward with a
statement about the allegations and the pro-
posed action.

SHRI P. K DEO (Kalahandi) . Some-
tiine back we came to know that 2,500 Sikh
gﬂgrlms were to go to Panja Saheb in

ahistan. Lately we are informed that only
1,000 have been permitted by Pahistan
which has created a good deal of confusion
and frustration among the pilgrims, I request
the Government to make statement thereon.

SHR1 P G. MAVAIANKAR (Ahmeda-
ad) : The Ministerial Conference of Non-
aligned Nations was held this week in
avana, Cuba, Press reports tell us that
our Fxternal Affans Minister, Mr Y. B
Chavan and some senior officials of the ex-
ternal Affwirs Ministiy have been attending
this conference Further, the 1eports say that
the participation by India in that conter-
¢nce has been very active and dynamic.
n such occasions at least, the Minister of
External Affairs should come before the
House and make a proper statement. I do
not relish the idea that this Parhament
should depend on press reports for such
itnportant matters of foreign policy. Be-
cuuse Parliament is in session, when the
Minister comes back next week, he should
make a statement in the House.

MR SPEAKFR He may do it wo
molu.

SHRI P. G. MAVALANKAR : Foreign
affsirs debates are not taking place and
vwhen the discussion on Demands of the
Ministty comes up next month, it will cover
s0 mahy points. I the senior Minister is not
able 1 cotne back before the holidays, his
Deputy should make a statement,
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MH, SPEAKER: Don't be in such a
harry. Let the minister with first-hand
facts come.

st T om et (afar) © trerw WA,
s & ofw oie s wdy & frdw av
Sue udw ¥ feawt & oenaw Al o
et WA T 6 g avE o TR
g1 A ¥ g & T WqIw & 30 faw
& food g ¥ R & AT, WA,
W gy, § gy & w Ry
Ty ofie fre¥ &1 a¥ awwd A am
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B AT X T & 9 $rmaw §oamEn
fax #%, 7z s w1 5fy 4 s fEr
arY § o s ol a0 § S A feer ad
F Az T ) AP W T A A @ A
frar 1 anf ot gf & WiT e & 99
agr wgr fawrk fvefr df, @ ot o gk
FIfwl ot g & @t a9 wfg @ &
sorer dzvne wgy At vl A st
IA G @ AT 9T § 1 T TR { WA
¥ W ag ¥ fawrs 15 @lm
wrE A oaw & wreA 9 fair &
qrvr 5 gwre frmry § foon afawd &
quw weRA e @ W77 IR AEl w0
& @ feey q¢ s A ¥ famre wew
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SHRI R. S. PANDEY (Rajnandgaon) :
Sir, the other day on behalf of thd House,
you offered our heartiest congratulations to
the victorious Hockey team. But, Sir, when
that team arrived at Madras airpast, on
their own soil, they were treated in a most
insulting way by the Customs Officials.
Here I would like to point out, Sir, that I
would be the last person to suggest any
latitude bemng shown to them by the Cus-
toms authorities If they have brought with
them anything, they deserve to be
secatched. But, Sir, they have come, full of
excitement and they might have been given
s0 many presents. But here some procedure
might have been followed by which they
could have been asked to stay in a separate
rcom and Customs formalities could have
been completed. I do not know the things
that have been brought by them. Thous-
ands of people came to the Airport with
garlands, flowers and bouquet to welcome
the Hockey team That will boost the
morale of the team. Sir, I would like to
draw the attention of the Government to
the statement made at the airport by Cap-
tain Aptpal Singh, wheie he expressed his
regret for the most disgraceful and unfortu-
nat: treatment received at the hands of
the Customs officials. He said that they
were detained for two or three hours. Sir,
I would request the Government, through
you, that they should come forward with
statement next week as to what actually
happened, why they were insulted, what they
brought, was there uny case of smuggling
and so0 on. This is a team which has
planted the flag of victory in the history
of hockey. 1 express my regret at the
manner in which they were treated, which
is most unfortunate.
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Shri 8. M. Bamerjee: Sir, in this
ease 1 would request you humbly to ask the
Fitance Minister to investigate into the
whole matter . It seems that Rs. 50,000
has been collected from them. It is very
surprising,. 1 do not blame the customs
ofiwcers. These people must have been given
some presents in that country but when they
came to their own country, they were de
tained for four hours and treated in this
way, Sir, I would request you to make
some observations.

MR. SPEAKER : Whatever views have
been expressed here will be conveyed to the
Tnance Minister.

13.12 has.

GUJARAT BUDGET, 1975-76-GENE-
RAL DISCUSSION, DEMANDS* FOR
GRANTS ON ACCOUNT (GUJARAT),
1975-76 AND SUPPLEMENTARY DE-
MANDS* FOR GRANTS (GUJARAT),
1974-75—CONTD.

MR. SPEAKER : We will now take up
items 7 and 8 about Gujarat. As you hnow,
a point was raised yesterday. The Rajya
Sabha 18 adyourming on the 26th. This must
go to the Rajya Sabha on the 24th. So.
f Shri Sezhiyan agrees, while that point
iy bewng Jooked into, this debate can go on

SHRI H M PATFL (Dhandhuha) : We
have to sec what the Minister has to say.
On the basis of those remarks, we will con-
sider this suggestion

MR. SPEAKFR : Yes, the Minister
should say something, otherwise it is very
difficult.

SHR1 SEZHIYAN (Kumbakonam) : He
must satisfy us on the points rarsed. That
is important.

MR. SPEAKER : I am not giving any
finding at all, It 11 a matter of accommo-
dating each other 1if you accommodate
each other, 1t is all right. Otherwise, the
matter is whete it was.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : Sir, yes-
™ #Moved with the recommendation of the
Preaident.
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terday certain points were raised regarding
the 1974.75 Supplementary Demands and
1975-76 estimates of the Gujarat Govern-
mesnt.

The first point related to the provision
in the various demands for payment of
additional dearness allowance. A lump sum
provision of Rs. 5.6 crores was included
in the Budget Estimates for the current
year under Demand No. 24. This lump
sum provision was for meeting the likely
increases in dearness allowance in the
course of the financial year. As this pro-
vision was on an ad hoc basis and its
payment depended on the final decisions
taken regarding sanctioning dearness allow-
ance increases, it was considered preferable
to heep a lump sum provision in the de-
mands of the Finance Department, instead
of providing for dearness allowance in-
creases under various demands. Three in-
creases of dearness aliowance have been
sanctioned, effectively from 1-1-74, 1-3-74
and 1-5-74. 1In the Supplementary De-
mands now before the House, additional
funds for the three increases in dearness
ailowance have been sought under various
demands, to the extent necessary. In view
of ths, the Ilump som provision
of Rs. 5.6 crores made in the original
Budget Estimates will not be utilized.

1 agree with Shri Sezhiyan that it was
necessary to indicate clearly that the lump
sum provision of Rs. 5.6 crores was for
lilcly increases in dearness allowance.

1 should also hke to clarify that even
with the payment of the additional D. A.
sanctioned, the expenditure debited to fhe
relevant Demands would not have e
ceeded the Grant by now.

Three further D.A. increases effective
from 1-6-74, 1-8-74 and 1-9.74 respective-
ly have been announced on 13-2-75 and
hence a lump-sum provsion of .bout
Rs. 571 crores has been made in  the
Revised Estimates of 1974-75. Sumilarly,
in the next year's budget, o lump-sum
provision of Rs 175 croies has been
made in Demand No. 12 towards full
year’s effective of these three deamess
allowance increases as well the liabihties



